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Court-Fees (Delhi Amendment) Act, 1967
28 of 1967
[16 December 1967]

An Act further to amend the Court-fees Act, 1870, as in force in the
Union territory of Delhi. Be itenacted by Parliament in the
Eighteenth Year of the Republic of India as follows:-

1. Short Title And Extent :-

(1) This Act may be called the Court-fees (Delhi Amendment) Act,
1967.
(2) It extends to the whole of the Union territory of Delhi.

2. Amendment Of Section 4 :-

In the Court-fees Act, 1870,(1of 1870) as in force in the Union
territory of Delhi (hereinafter referred to as the principal Act), in
section 4--

(a) in the marginal heading to the first paragraph, for the words "in
High Courts in their extraordinary jurisdiction”, the words "in the
High Court of Delhi in its ordinary or extraordinary jurisdiction"
shall be substituted;

(b) in the first paragraph, for the words "any of the said High
Courts in any case coming before such Court in the exercise of its
extraordinary original civil jurisdiction", the words "the High Court



of Delhi in any case coming before that Courtin the exercise of its
ordinary or extraordinary original civil jurisdiction" shall be
substituted;

(c) in the third paragraph, for the words "other than", the word
"including" shall be substituted;

(d) after the fifth paragraph "or in the exercise of its jurisdiction as
a Court of reference or revision;", the following paragraphs shall be
inserted, namely:--

in the exercise of jurisdiction to issue writs, etc.

"or in the exercise of its jurisdiction to issue directions, orders or
writs under the Constitution of India;

in the exercise of any other-jurisdiction.

or in the exercise of its jurisdiction in any other matter;".

3. Amendment Of Schedule Ii :-

In Schedule II to theprincipal Act, in clause (d) of article 1, after
sub-clause (ii), the following sub-clause shall be inserted, namely: -
"(ii-A) under article 226 of the Constitution of India other than
petitions for habeas corpus and petitions arising out of criminal
proceedings.
fifty rupees.”.

4. Levy Of Fees In Certain Suits, Etc., Instituted Before
Commencement Of This Act :-

(1) Notwithstanding anything contained in the principal Act or in
the principal Act as amended by this Act, fees, shall be levied in
suits or other proceedings instituted on or after the 31st day of
October, 1966, and pending immediately before the 7th October,
1967, in the High Court of Delhi by virtue, and inthe exercise, of
its ordinary original civil jurisdiction as if the principal Act, as
amended by this Act, had been in force on the respective dates on
which such suits or proceedings were instituted.

(2) Any fees levied in respect of suits or other proceedings
instituted before the High Court of Delhi by virtue, and in the
exercise, of its ordinary original civil) jurisdiction, on or after the
31st day of October, 1966, and disposed of before the 7th October,
1967, shall be deemed to have been levied in accordance with law.

5. Repeal And Saving :-



(1) The Court-fees (Delhi Amendment) Ordinance, 1967 (7 of
1967), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act as amended by the said Ordinance shall be
deemed to have been done or taken under the corresponding
provision of the principal Act as amended by this Act as if this Act
had commenced on the 7th October, 1967.



